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ORDER SHEET FoR MAGTSTRATE'S REcoRDs. Adv: B. Kumar.

DISTRICTS : SONITpUR

IN THE coURT oF sEssroNs JUDGE, SONITPUR AT TEzpUR

MISC. (CRIMINAL (Bait) Case No. 171 of 2O23

Jakir Hussain, petitioner VS. STATE OF ASSAM.

This is an application u/s 439 Cr.p.C. filed by one

Jakir Hussain, seeking bail for accused Ajijul Haque, in

connection with Tezpur ps case No. 267123 u/s 366 Ipc,
corresponding to GR case No. 315/23.

I have heard the learned lawyers appearing for
both sides. Also gone through the contents of the case

diary received today.

The allegation of the FIR in brief is that on 12_

03-2023 one Md. Moinul Haque lodged an FIR in

salonibari Police out post alleging inter-alia that on 11-

03-3023 his daughter Momina Begum, age 16 years, was

kidnapped by accused and so far no trace of his

daughter. Hence, the case.

I Learned counsel appearing for the State Mr.

Munin Chandra Baruah submits that the girl is minor and

she has been kidnapped by accused. So bail may not be

granted to accused.

On the other hand, learned counsel appearing

for accused contends that there was no elements of
offence u/s 366 IPC as the alleged victim girl had an
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affairs with accused for last one year and she voluntarily

went with the accused on her own sweet will. It is

contended that the girl eloped with accused as a result of
adulation and romance. Therefore, Iearned counsel prays

for bail.

Having heard the learned lawyers appearing for
both sides and on careful perusal of the contents of the

case diary, it transpires that the alleged victim girl

voluntarily eloped with the accused. Moreover, case diary

reveals that accused has been in judicial custody since

L3-03-2023 and as it transpires from the statement of the

alleged victim girl recorded by Magistrate uls 164 cr.p.c.
she voluntarily eloped with accused as a result of affairs

with accused.

Therefore, taking note of all the attending

factors, accused Ajijul Haque is enlarged on bail of Rs.

15,000/- (Rupees Fifteen thousand) only with one local

surety of like amount to the satisfaction of learned Eleka

Magistrate in default to jail.

The bail application accordingly stands disposed

off.

Let the case diary be returned.

A1-'
(C.8. Gogoi)

Sessions Judge,
Sonitpur, Tezpur

i


